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Import of Earth Movers 

1541. J Shr~ti Savitri NipUl; 
l Shri M. L. Dwineli: 

Will the Minister of bHlust17 and 
Supply be pleased to stale: 

(a) the amount of fm'el&1, exchange 
spent in the import of earth movers 
during the period from 1901 upto 3iSt 
March, 1964; 

(b) whether the requiremenL of the 
States has been assessed; and 

(c) if so, what is the annual N-
quirement? 

The Minister of Heavy Engineering 
3nd Indastry in the Ministry of Iu-
dustry and Supply (Shri r. S. SiDghI; 
(a ) The value of impor,s of eartll 
moving equipment such ilS Dozers, 
Earth Shifting machinery anl Excavd-
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tors, during 1961-62 1962-63 and 
1963-64 has been as U:OOer: 

1961-62-

RI. 

1962.-63 

Rs. 

1963-6. 

R ~ . 
I. Dozers (including angle dozers bull dozers 8,46,000 push dozers, trail do-.ers, trail builden 20,56,000 59,83,000 

and road build"n) 
2. Earth shifting machinery, such as Motor graders, scrapers, etc. 1,44,32,000 1,74,44,000 5,20,92,000 
3· Excavators 

(b) and (c). The requirements of 
earth moving equipment Stdte-wise 
have not 'been assessed.. How;?ver, the 
demand for sUCh equipment for th ~ 

1. Crawler Tractors 

90,47,000 78,89,000 98,47,000 

country as a whole by the end of the 
Third Plan period has been a&ee9ged 
ar under: 

2. Dumpers and scrapers 
600 Nos.per annum. 

600 Nos. per annum. 
125 Nos. per annum. 3. Excavators 

LicensiDg of Industrial Und~ 

1M2. 8hri K. N. Tiwali: Will the 
Minister of JndJIstry aDd S apply be 
pleased to state: 

(a) whether GQvernment have un-
der consideration.any proposal i.' 
amelld the procedure for rell1l>iration 
and licensing of industrial undertak-
ings as laid dOwn under the Indus-
tries (Development and Rellulation) 
Act, 1951; 

(b) if so, the broad outlines of the 
proposal; and 

(c) the scope of applic;ltion of the 
:re"ised procedure for licensing a~ 
notified in the Gazette of India dated 
the 13th Januaxy, 1964 to the various 
Industries in the matter of foreign 
exchange alld supply of raw mate-
rials? 

The MlIUster of Heavy Engineering 
and Indnstry ill the M1nlstry Of Ia-
dnstry and Supply (Shrl T. N. Singh): 
(a) and (b). GQvernment have had 
under consideration for some tim ... 
the question of streamlining the regi&-
tration and licensing procedures to 
assist in the speedy setting up of ad-
ditional industrial capacity. In Sep-

tember 1963, GQvernment appointed • 
('"nunittee known as the Industri. 
Development 'Procedures ~mmittee to 
go into this question and make suit-
able recommendations. Following the 
recommendations of the COmmittee, 
the licensing procedure has been 
streamlined and, among other things, 
the application forms prescribed un-
der the Registration and Licensing of 
Industrial Undertakings Rules, 1952 
have been suitably revised. Copies (of 
the Committee's Report giving tile 
Committee's reoommendalions and 
Gcvernment's decisions thereon haft 
already been placed in the Parlia-
ment library. 

2. GQvernment have als~ "ranted. 
exemption under section 23B of the 
Industries (Development and Uegula-
lion) Act, 1951, to all indClStrial un· 
dertakings, except those engaged in 
roal, powerloom, roller flour mill, oil 
seed crushing, vanaspati, leather IUld 
matches, which have fixed ~set.s n·t 
exoeeding Rs. 25 I.a.klU., from the re-
quiremnt of obtaining any rgi!ltratioll 
or lienee under the Act. "nlese uni·~ 




